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Open 'Caurt 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD 8 ENCH 

ALLAHABAD. 

ORI GIN AL A PPLICATlON NO 14 of 2002. 

Allahabad this 24th day of September, 2002. 

Hon'b le llllr. 5 Dayal, A.Pl. 

Hon' b ls Plr. A.K. Bhatnag1r 1 J11'1• 

Sudhir Kumar Sharma son of Sri Raj Kum a- Sharma, 

resident of House No. 199-E Bengali Colonr / Harjinder Nagar, 

Kanpur Nagar. 

• •••••• Applicant. 

Counsel for the •Pplic ait: Sri iwi.A. Khan. 

Versus. 

1. Union of Indi a through Secretary Ministry of Defence, 

New Delhi. 

2. Union of India through Air Of ficar Commanding No. 402, 

Air force Station Chakari, Kanpur Nagar. 

3. f Ugnt Lieutenant/lncharge Officer Non-Plilltant 

Administrative Section ( Aaainik Prashaaan Anubhag) 

Air force Station, Chakari, Kanpur. 

4. Air r ore e C'omm anding-in-Chi er Indian Air r er c e, 

Air force City, Nagpur. 'f 

••••••• Reapo"9ents. 

Counsel for the respondents: Sri R.c. Joshi. 

Sri N.c. Nishad • 

.Q ..B Q I .B (oral} 

Thia application has been f iilad for a direction to 

the raepondents to declare the result of the applic alt. A 
. . .s~ {_ 

direction is also ~ for iaauance of an appointment 
~ 

latter on the post of CoOk in the category of Backward 

Claaa or i .n the category of HandicapJ:a d. 
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2. The case of the applic ant is that, he was fully 

qualified to be considered for the post of Cook. He 

belongs to the category of Back61fElr d Clas s and also Physically 

Handicap~d. Out of 41 posts, 3 posts were reserved for 

Other Backward Class category. Ho~ever, no post uas 

reserved for Physically Ha ndicapped. 

3. The learn ed counsel for the applicant states that 

s ubsequently, the respondents notified two vacanci e s of 

Cook to the Regional Employment Officer (Handicap ped), '-lhich 

should have been included in the advertisem mt in "Rozgar 

Samachar" on 20-26th October, 2001. He has also stated that 

th e applic ant s ubmit ted his applic a tion, which 1.1as n ot 

acc ept ed by t h e r e s ponden t s . The applica n t h ad ma de 

r e pr t?-s ent a t i on addr essed to the Air Offic e r Comm an din g , 

Air forc e Stati on, C h a~ari, Kan pur Na g ar , dated 29.11.2001 

(Annexure-10) in which h e h ad s ou gh t decl ar a tion of r esu l t 

of se l ec ti on to th e pos t of Cook . Subsequ en t l y , th e 

resp on den ts a l so n o.ti fi ed t he c a t e g or y of Physica lly 

Handi capp a:1 inclu r1ing on 8 po s t of Orthopae dic Ha ndicap i:ed 
•• 

to t h e Regi on a l Employm ent Offi c e r , Spe ci a l l mp loym Ell t ... 
tor Phy 1ic11ll~ Ha~dicapped , Kanpur. The applicant had made 

an ap ~ li c a t i on to t h e r es pend c.n t No . 2 , ult~h · uas nait 

a cc ept ed . 

4. Th e learned counsel far the a pp lic ant i s a llowe d 

to til• a frtish r e presen t a ti on a ddres sed t o r espon cent No . 2 

uho is directe d to decide th~ s ame by a r easone d a nd 

s peaking order within a month of r ec e i pt of this or der 

alonguith a c O~y of fre s h represantation. 

5. There ehall be no order as to coa t s , 

Member-J 

Man i sh/-


